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ORDER

_ g l~ton‘blc the Chicl‘ Justice and l-lon’ble Judges of this Court have been pleased to make the
lollowmg postmgslt"rnnsle|'s in the Delhi l-ligher Judicial Sewicc with immediate effect :-

-..._.._._.__-_--

IL
No.16 ID-21G ..lAlD tcrzoze

Dnted. the ___¢>_.2‘__ii0_5_$_, 3036

l
I..-

$- l Ntuucoftltc
No - , Officer From To

District
l0 which

. allocated
Remarks

. Mr. Umed Singh Principal Judge,
Family Courts,
Nortlt-\\-‘est.
Roh ini

Principal Judge
(l-lQs), Family
Courts, South-
West. Dwarka

J South-
West

a_, t lAasaor11|

In the Court
earlier presided
over by Mr.
Sanjeev Kumar

I

2. ‘ Ms. Nirja Bhatia District Judge
(Commercial
Court) (Digital-
07). South-East.

l_§akct __ W

Principal Judge,
Family Courts,
Shaltdara, KKD

l Shahdara t in the Counut
earlier presided
over by Mr.
Sanjeev
Aggarwal 7

Ms‘

Savita Rao District Judge
(Commercial
Court)-0 I, South,
Saket

Principal Judge,
Family Courts,
West, THC

West In the Court l
earlier presided 1
over by Dr. Vijay
Kumar Dahiya

Kumar Gupta
ll 4. lMr. Mukcsh 7District Judge

(Commercial
Court)-07, Central,
THC

Principal Judge,
Family Courts,
North-West,
Rohini

; North-
West

Vice Mr. Umedf
Singh

Notes:-
l.

2.

The judicial officers shall be under the control of the Principal District & Sessions Judge oi‘ the
district to which they have been allocated.

The judicial 0fficer(s) under transfer shall notify the cases in which they had reserved
judgments/orders before relinquishing the charge of the court in terms of the postingltransfer order.
The judicial officers shall pronounce judgments/orders in all such matters on the date fixed or
maximum within a period of 2-3 weeks thereof, notwithstanding the posting/transfer. Date of
pronouncement shall be notified in the cause list of the court to which the matter pertains as also of
the court to which thejudicial officcr has been transferred and on the website.
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Endst. No. /D-2/Gaz.IA/Dl-l,C/2026 Dated, the QQ i (Q 5 \ , 2026

Copy forwarded for information and necessary action to:-

l.
I.

3.
4.

All the Principal District & Sessions Judges, Delhi.
The Principal District & Sessions Judge cum Special Judge (PC Act) (CBI), Rouse Avenue
Courts Complex, New Delhi. "
The Principal Judge, Family Courts (HQ), Dwarka Courts Complex, Dwarka, New Delhi.
The Secretary, Ministry ofliinance, Government of India, North Block, New Delhi.
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21
22
23
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26
27
28.
29.
30.
3].
32.
33.

34.
35.

The Member Secretary. Delhi Sinie Legal Services Aiiiliority. It/\(.(.. New Delhi.
The Dll‘CCl0l'(/\(lt1ll11l5ll‘i‘lll0l‘l), Delhi Jiidicial Acndcniy. Dwiirka, New Delhi. l . N D H i-
Tlie Priiiciiial Secretary (Law, Justice & Legislative /\lTziirsl. GOVL 07 NC r ‘if Dc! "' cw e 1
l H1002.
The Principal Sccretaiy (Home), Govt. ol'NCT of Delhi, New Dflllll.-l H1002-
The Priiicipal Secretary (Power). Govt. of NCT of Delhi. NEW D°ll"'l loom‘ 4
The Secretaiy (Labour). Govt. ol'NCT ol'Dcl|1i, Sliamnalli Marg, Delhi-I [O0§ .
The Director of Prosecution, CB1, Bloch No.3, ll Floor, CGO CoinPl°"- L°dl" R
H0003. D H _
The Director, Directorate oFProsecutioii, Tis l-lnzaii. e ii. _
The Director General. Naicotics Control Bureau, West Block, I Wing-5, Sector-07, R.K.Puram,
New Delhi-110066. I
The Commissioner of Police. Police l-leiidquziricrs. New Delhi. _ D M
The COl\‘ll‘l1l$SlOilCl‘, Delhi Municipal Corporation. CIVICICDTIUG, Miiito Road, New e .
The Chairperson. New Delhi l’vlunicipal Coinniittce, Pflllllifl Kendra, New Delhi. D |h_
The Registrar-cun'i-Seci-etary to l-loii‘ble the Chief" Justice, Delhi l-liiigli Court, New e I.
PS to all l-lon‘ble Judges, Delhi High Court, for information of Hon hie Judges-
Tlie JR-cum-P.A. to Registrar General, Delhi High Court. New Dell"-
All Registrars, Delhi High Court, New Delhi. _
The Joint Registrar (Vigilance- I), Delhi High Court, New Delhi.
The Joint Registrar (Vigilance- ll), Delhi High Court, New Delhi.
The Joint Registrar (Gazette-l B), Delhi High Court, New Delhi.
The Pay & Accounts Officer, Tis l-lazari, Delhi. _ _ _ _
The Director (IT), D}-IC, with request to display this order on the website of Delhi High Court in
accessible Format. _
The I-lony. Secretary, Delhi High Court Bar Association, Delhi High Court. New Delhi.
The Hony. Secretary, Delhi Bar Association, Tis Hazari Courts, Delhi.
The Hony. Secretary, New Delhi Bar Association, Patiala House, New Delhi.
The I-lony. Secretary, Shahdara Bar Association, Karkardooma Courts, Delhi.
The Hony. Secretary, Rohini Courts Bar Association, Rohini, Delhi.
The Hony. Secretary, Dwarka Courts Bar Association, Dwarka, New Delhi.
The Horiy. Secretary, Saket Courts Bar Association, Saket, New Delhi.
The I-iony. Secretary, Central Delhi Court Bar Association, Rouse Avenue District Courts, New
Delhi.
Personal file of the officer concerned.
Guard File.

Qad, New Delhi-

/

(Raj Kumar Rawai)
Joint Registrar (Griz.-IA)

' fh 5 M ‘ 2325
OFFICE OF THE PRINCIPAL DISTRICT & SESSIONSJ(WEST)

TIS HAZARI COURTS : DELHI UVQ A. ZU ,é
7,160‘?/1'?/6 l-:l’7- " 5 " Ti

No. D/F.5(l)/Gu.PD&SJWest./2026 Dated, Delhi the
Copy forwarded to :-

I. The Judicial Officers concerned of West District, Tis Hazari Courts, Delhi.
_ 2. The Officer Incharge, Administration Branch, West District. Tis Hazari

Courts, Delhi.
3. The Branch Incharge/DDO, all Branches of West District, Tis I-Iazari Courts, '

Delhi.
The Branch Lncharge, Facilitation Centre, Tis Hazari Courts, Delhi.
The PS to Principal District & Sessions Judge, West District, Tis Hazari
Courts, Delhi
The Reader to Principal District & Sessions Judge, West District, Tis Hazari
Courts, Delhi
The O/0 CIM, West District. Tis I-Iazari Courts, Delhi.
For uploading on LAYERS
Dealing official LAYERS scat, Tis Hazari Courts, Delhi (Room No.207).

10. The Secretary, Delhi Bar Association, Tis I-Iazari Courts, Delhi.
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